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New Delhi, this the 3rd day of October, 2003

HON 'BLE SHRT SHAN GICIAL MEMBER
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Ataur Rehman

5/0 S3hri AZizZul Has
R/Q D-130-A, Abul F
Ckhla, New Dalhi.

Ve s ARl ICERT
{By Advocate 5Shri Shahid Azad)
Versus
1. Union of India
Through 1ts Sacretary
Mirniistry of Power,
Govt. of India,
New Delhi.
Z. The Director General,
National Power Training Institute,
N.P.T.1I., Complex, Sactor-3,
Faridabad, Haryana.
3. The Executive raectaor
Norther N.P.T.1., Badarpur,
New Dslni.
4, The Director y
Finance and Adminiatrativea
N.F.7T.1. Compien,
ssctor - 7, Faridabad,
Harvana.

v e s s REspORdents

ORDER (ORAL)
In this OA, the applicant has sought

i1l as well as telaphons

bills to the tune of Rs.58,616/~ and 5340/~
raspactively. &

ﬁi
zZ. The applicant, wé% nad on medical grounds
retired on 16.1.2002 1in terms of Rule 34 (b)) of
Contributory Provident Fund Rules, 18862, fiad

approacned this Court earlisr through OA NoO.251/2002

whan fis retira) benefTits waire not accordsd to  him.
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This Tribunal by an order dated 17.7.2002 had partly
aliowsd that OA with a dirsection to the respondents to

all the retiral benetits due to the

3. Laarned counssl of the applicant states that

though the respondents had reimbursed the medical and

teiephione Hilis upto tha year 139983 and 2000

respsctivaly but the medical Lills and telephone Lills
k

Thus, according to nhim, . s without any

iGgiation of Articies 14 and 16

4, Gn the Gather hand, Shri  K.L. Bhanduia,
1 for the respondents states that in sG
far as the claim of telephone Lills is concerned,

ne applicant was unable to perform dutiss and

entitied for reimbursement of
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Accordingly,

teiephone bil1 after the above dats,

5, As regards the <claim af madical biils
reimbursemsnt 18 Cconcerned, 1t 13 stated that the
applicant has not furnishsed to the respondsents the

particuiars O the medical bills, as such the sams

<

cannot be processed. But in the svent of it being



furnishad, the sam& wouid accardingly be considered

ave carefully considered the rival

contentions of the partiss and perused the material

7. In sc fTar as reimburseament of telephons bills
are concerned, the applicant i1s not sntitled for it as
naving been decliared incapacitated and was found unfit
for the job as he had not been performing his duties
and responsibiliities and alsc not performing any
additional work. Accordingly, the telephone facility
provided at his residence was withdrawn on 1.1.2001 as

such the appiicant 1s not entitled for reimbursement

af telepnone biils.
a. AS ragards the madical reimbursement s
concerned, as submission of bill and details therecT

aie disputed, 1f the applicant furnishes to the
respondents necessary particulars of the bills for
medical reimbursement within two weeks from the date
of receipt of a copy of this order, the same would be
processed and considersd fTor reimbursement by the

respondents within two weeks thnereafter by a detailed

(SHANKER RAJU)
JUDICIAL MEMBER
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